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Per Ms. Bidisha Baneriee, JM:- 

Heard both. 

Since the statutory appeal preferred on 28,04.2014 against the penalty imposed 

by the Disciplinary Authority with order dated 19.02.2014 js pending before the 

Appellate Authority1  the OA is disposed of with a direction upon the said authority to 

dispose of the pending appeal, in accordance with law, within a period of 2 months and 

communicate the decision so taken immediately thereafter. 

It is made clear that we have not gone into the merits of this matter. All points are 

kept open for consideration by the respondent authorities. 

OA is accordingly disposed of. No costs. 
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